:out of 15 prescribed for the interview and had he

pursuant to the document, a photocopy of which has been
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New Delhi: this the /7 - day of May,1999of
HON 'BLE MR, S, Ro ADIGE, VICE CHAIAMAN (a).
HON 'BLE MRS, LAKSHIT. SWAMINATHAN,MENBER(D)

Shri Kishan Chaudhary,

%o shri Jagpal singh,

R/o a-28-X, DDA Flats,

Jahangimpuri, -

Oelhi _ ... . 9000000 e R)plicanto

(By Adwecate: shri B.s,Charya )
Versus )

1. ommissioner of Police,
Police Headquarters, M30 Buil ding,

I1.P,Estata,
New :] hio'

2. The Neputy OCommissioner of Police,
IInd Bn,., DaP,
Del hi ¢ '

3. -Union of India,
Ministry of Homsg Affai rs,
Govte, of India,
New Del hi A
thrOUgh its SecreﬁtarYOo ...o.RBSDOf\ dmtso’:

_(By Adwecate? Shri Rajendra Pandita) !

: O RDER
HON 'BL E MR, Sy R ADIGE, VICE CHAT A1 aN (a)

Poplicant seeks appointment as Mnstablg

pursuant to the tsst held on 12,8.98 and interview
held on 10,9.98 ,

2; Pplicant asserts that he hag obtained 58 marks

out of 60 prescribsd for the written examo. and 7 marks

been ayardad the 5 bonus marks adnissible&a 2 sports

person holding certif‘icat_e/.A'uard of National 1lewel

annexad with the addl.affidavit' datagd 21.4.99, he would

have secured 70 marks and would not haw been eXcluded from

the TCMitnent. In this connection applicant has !
n- K% o

4
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enclosed a corti ficate ._(Ann exure -ﬁ-d/Z) iss by the
Kanazaua!é Sho tok an Karate-s_*oﬁ A'cademy certifying that
applicant rep resen ting Del hi tissociation secured Ist
Position in the 50-55 weight category in the Ist All
India Invitational Shotokan Karate tfhampionship

held on 15-17 No vember, 1994 in New Dalhi,

3. Réspondm_ts assert that applicant obtained

56 marks in the uritten exam, and 5,83 marks in
interview taking his total to 61,83 marks uhile thosg

in general Category receiving 66.~33 marks and above

were selectéd.. They further assert that 'the certificate
produced by applicant was not issuéd by any app ro ved
authority recognised by GOI vide 0.M., dated 10,4, N,
Furthemore it is assertad that as per para 13 (iv) of
later'Standirng‘ Order Nosi212/97 dated 29:3,97 a oopy of
which is taken on record only 2 bonus marks and not 5 .
will be grantad to National Lewel -Players, and sven

ir applicant}s certificate is recognissd, he would be

entitled only to 2 bonus marks and wuld still fall

short of the minimum 66,33 markse

4 puring hear‘ingvapplicaﬁt"s caunsel Shrl Charya
reteriated that his elient was entitled to 5 bonus marks
based on the ertificates filed by hin and the photocopy
of‘_the( dcument annexed with the addl.affidavit dated
21, 4,99, Respondents? counsel asserted that the samg
was no longer Operative in view of the subsequent
Standing Order No.212/97 dated 29.‘.‘1";397, and we brought

to shri Charya's notics that the aforesaid dcument

was only one page of some instructions which did not have
Ny date, and it was not possible to state how authentie
it was as there was nothing preceeding it or following j

it to shouw who had issuad it, Shri Charya insistag that
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respon deh ts should be directed to produce the dcunents
in Pull@

~ A

Se ' 1t is; fundamental ruls of pleadings that a

party relying upon a documant has prima facis to

establish its authenticity and relsvance. As pointed

out above the docunent relisd upon by Shri Charya and filed
with the addle.affidavit datad 21, 4.99 appear to be

one pageof a dacunent; but the pages preceding it and
f‘ollouin.g it have not besn appended by applicant and the
date of its issue is not knowns Under the circunstance ,
we have no reason to doubt Shri Pandita's assertion that

as par 5.0.N0,212/97 dated 29,3,97 which haeld the field

at the time the uritten test/ 11:1 terview were held, only

2 bonus marks were adnissible to a National Level player
and even if applicantv'_’s_certi'f‘_icata was accepted he would
get only 61,83 ¢ 2= 63,83 marks and still fall short of
minimun 66.33 marks necessary for baing recruited.

6. Shri Charya reliad upon the bonus marks given

to one Ms., Seema R;m on the basis of a similar cortificat
in shotokan Karate by the Hanazawa's Shotokan Karate

d: Acadeny (Oopy taken on record) but from the

photocopy of the marks sheet taken on record it is

clear that she got only 2 bonus makrs and not 5.

7. Even if applicants ' assertion is accep ted that
he secured 58 marks ana not 56 marks in written exam., he
has not denied in rejoinder that he secured 5,83 marks in
interview, and even if his certificate in Shotokan Karatg
0o nn;dmv is accepted, that still gives him only 584 5.83
+ 2 = 65,83 which still falls short of the 66,33 marks

which were the minimum required for recruitment. pplicant

L
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has not named a single person out of that written

exam./interview who was recruited despite having less

than 66,33 marks in aggregatdéi

8. In the result the Ot\ warrants no interference

and is dismissede NO cOstse

Lok Zgl. ‘
/Q 0[1 .

( MRS, LAKSHMI SUAMINATHAN ) ( SeReaDISE))
MEMBER(I) VICE CHAImIaN (a).
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